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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA.
Original Application No. 25/2025/EZ

Hazari Dehuri and Another......... ... Applicants.
-Vrs.-
State of Odisha and others . ...... Respondents.

COUNTER AFFIDAVIT FILED BY RESPONDENT NO 5 & 6.

I, Chanchal Rana, aged about 36 years, S/O-
Anil Kanta Rana, at present working as Collector &
District Magistrate, Khordha, At/PO/Dist.- Khordha do

hereby solemnly affirm and state as follows: -

L. That, I am working as above and have been
arrayed as Respondant No. 5 in the aforesaid Original
Application. I have also been authorized by the Govt.
in Revenue & Disaster Management Department,

Odisha, Bhubaneswar to file Affidavit on behalf of

Addl. Chief Secretary to Govt. in Revenue & Disaster
Management Department, Odisha, Bhubaneswar,
Respondent No. 6. I have gone through the Original
Application, relevant records and understood the

contents thereof. I am well acquainted with the facts of



X

the case and competent to swear this affidavit in my
official capacity.

That, the present Original Application has been filed
by the Applicants alleging the action of the State
Respondents for conversion of Govt. land measuring
Ac 20.000 dec having dense forest growth over it to
Patit kisam land in Mouza- Binjhagiri under Jatni
Tahasil of Khordha District and allotment of said land
in favour of the Director, Central Council For Research
in Yoga & Naturopathy, Department of AYUSH,
Ministry of Health and Family Welfare, Govt. of India,
New Delhi for the purpose of Setting up of Central
Research Institute with 100 Bedded Hospital of Yoga
& Naturopathy. It is also alleged that the said
| allocation of land has been made without considering
the available alternative barren land in the nearby
locality so as to preserve the existing tree growth over
the land allocated for the project.

. That, in reply to the averment made from Paragraph
No. 1 to 3 of the Original Application, it is submitted

that as per the requisition letter No. 139190 dtd.

(ftrs Lo
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27.12.2011 of the Director, Central Council for
Research In Yoga and Naturopathy, Department of
AYUSH, Ministry of Health and Family Welfare,
Govt. of India, New Delhi the lease Alienation case
was initiated for alienation of twenty acres of Govt.
land pertaining to Khata No. 329, Plot No. 133/1460 in
Mouza-Binjhagiri, Tahasil-Jatni, Dist-Khordha in order
to allot the said land on lease by Govt. of Odisha for
the purpose of ‘Setting up of Central Research Institute
with 100 Bedded Hospital of Yoga & Naturopathy’.
Consequent upon the allotment of land the lease deed
was signed between the Govt. of Odisha and ‘Central
Council for Research in Yoga and Naturopathy’
(CCRYN) which was registered on 19.07.2014 and
was subsequently taken over by the Council on
20.03.2015.

. That, during alienation proceedings, Joint verification
was conducted by the Forest & Revenue Officials over
the case plot wherein, it was observed that though, the
case land looks like forest, it does not come under

forest kissam land. The Divisional Forest Officer,
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Khordha vide his letter No. 6801 dtd. 16.07.2013 had
reported that the estimated numbers of trees per hectare
comes to 3300 with the crop density more than 70%
which is very dense type. The type of species indicates
Class-II species. The valuation of the standing crop has
been calculated for the total crop on area basis as
classified by the Hon'ble Supreme Court of India for
net present valuation of a forest. The cost of valuation
for class-II species under very dense category comes to
Rs.10.43 lakhs per Hacatre which in total is calculated
as Rs.83,44,000/- for 20 acre i.e. 8 Hactares. The said
amount towards cost of standing trees has already been
deposited by the project proponent before execution of
lease deed.

That, in reply to the averments made in Paragraph No.

4 of the Original Application, it is submitted that the
Director, Central Council for Research In Yoga and
Naturopathy, Department of AYUSH, Ministry of
Health and Family Welfare, Govt. of India, New Delhi
had filed letter of requisition alongwith application for

settlement of Govt. land measuring Ac 20.000 dec
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pertaining to Khata No. 331(Rakhita), Plot No.
133(part), Kisam-Gochar of Mouza-Binjhagiri for
Setting up of Central Research Institute with 100
Bedded Hospital of Yoga & Naturopathy. Initially, the
land applied for lease was gochar in kisam for which
Collector, Khordha had sanctioned De-reservation
order No. 2074/Rev Dtd. 04.09.2012 vide D.R Case
No. 04/2012 of Jatni Tahasil for eventual alienation of
the case land for the said project. After receipt of
Demand amount Rs.86,94,000/-(Repees Eighty Six
Lakh Ninety Four Thousand) only including the cost of
trees from the project proponent vide M.R No. 797102,
the lease deed was executed in favour of the Director,
Central Council for Research In Yoga and
Naturopathy, Department of AYUSH on 19.07.2014
and accordingly, the land was alienated in their favour
and RoR was corrected vide Khata No. 329, Plot No.
133/1460, Area Ac 20.000 dec of Mouza-Binjhagiri for
the above said purpose.

True copy of M.R No. 797102 of Tahasil, Jatni is

annexed herewith as Annexure-A/6.
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6. That, in reply to the averment made from Paragraph
No. 5to 9 of the Original Application, it is submitted
that before placement of the proposal for alienation of
the land in question, the project proponent had visited
the site and after field visit, the case site was selected
as suitable for the purpose of Setting up of Central

Research Institute with 100 Bedded Hospital of Yoga

& Naturopathy which shall accommodate treatment \3
facility, Yoga hall, OPD section, wards, diet centre,
administrative block, residential complex... etc having 1

built up area about 47081 sqft (around 1.100 acre of

land).

7. That, Naturopathy and Yoga setting is usually situated

in a tranquil and serene environment, providing access

to the natural elements of earth, forests, water, and

H

“return to nature.” The overarching goal is to
commence the healing process from the moment the
patient arrives at the location.

8. That, it is a fact that the land in question which has

been alienated in favour of the Central Research
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Institute have standing trees of Class-II species.
Therefore, due valuation of the standing trees has
already been made by the Divisional Forest Officer,
Khordha and the. estimated amount Rs. 83,44,000/-
towards cost of trees has already been deposited with
the Tahasildar, Jatni by the project proponent before
the execution of Lease Deed dtd.19.07.2014. It is
further submitted that after receipt of the required
demand amount including the cost of trees from the
project proponent, the case land has been alienated in
favour of the Central Research Institute for the purpose
of setting up of Central Research Institute with 100
Bedded Hospital of Yoga & Naturopathy keeping in
view the larger public interest and following due
process of law.

. That, it is submitted that the lease of the case land was
sanctioned in the year, 2014 and the Lease Deed was
executed on 19.07.2014. Thereafter, the possession was
handed over to the Director, Central Research Institute
on 20.03.2015. It is further submitted that upto the date

of handing over possession of the case land, the
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alleged Village-Binjhagiri was not declared/included in
the list of Eco-sensitive Zone of Chandaka Dampara
Wildlife Sanctuary. But, later on, the said village-
Binjhagiri has come under Eco-sensitive Zone of
Chandaka Dampara Wildlife Sanctuary vide Gazette
Notification dtd. 09.09.2016 issued by the Ministry of
Environment, Forest and Climate Change, Govt. of
India.

That, in reply to the averments made from Paragraph
No. 10 to 12 of the Original Application, it is
submitted that during alienation proceedings, the
objection filed filed by the Sarapanch, Chhatabar GP
and others regarding De-reservation of the Case Plot
No. 133 was heard and considered in presence of the
representative of the requisitioning authority and the
Revenue Inspector, Janla on dt.29.08.12 affording due
opportunity of hearing to the petitioners.

That, it is further submitted that the proposed setting up
of hospital of Yoga and Naturopathy is usually situated
in a tranquil and serene environment, providing access

to the natural elements of earth, forests, water, and
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fresh air and accordingly, the case land having its
suitability has been handed over for the proposed
project which would render its service to the public in
the management of certain lifestyle-related disorders,
such as diabetes mellitus, hypertension, obesity,
cancer, musculoskeletal disorders, endocrine disorders,
and neurological disorders etc. Hence, the case land
has been alienated for setting up of the alleged hospital
which would be built up only over 47081 sqft of
land(approx. Ac 1.100 dec of land) out of Ac 20.000
dec keeping serenity and greenery of the whole site
intact.

. That, in connection with the averments made from
Paragraph No. 13 to 19 of the Original Application, it
is submitted that in order to provide Ac 20.000 dec of
Govt. land in the Mouza-Binjhagiri for setting up of
Central Research Institute with 100 Bedded Hospital of
Yoga & Naturopathy, the De-reservation proceedings
was initiated in the year, 2012 when, the alleged
village Binjhagiri was not under any Eco-sensitive

Zone of Chandaka Dampara Wildlife Sanctuary. After

-
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receipt of estimated demand amount including cost of
trees from the project proponent, lease has been
sanctioned in the year 2014 and possession of case land
has been handed over to the Director, Central Research
Institute in the year 2015. Thereafter, the Chandaka
Dampara Wild Life Santuary Eco-sensitive Zone has
been declared vide MOoEFCC Notification dtd.
09.09.2016.

True copy of MoEFCC Notification dtd. 09.09.2016 is
annexed herewith as Annexure-B/6.

That, it is further submitted that the construction work
for the project will be made in the vacant
place/sparsely vegetation area only over 47081 sqft
(around Ac. 1.100 dec of land) keeping the serenity of

the site intact. As of now, no such construction has

/' been made over the case land and no trees have been

cut down for the proposed Hospital by the project
proponent.

That, in reply to the averment made in Paragraph No.
20 & 23 of the Original Application, this deponent has

no comments to offer in this regard.
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That, in reply to the averment made from Paragraph
No. 24 to 25 of the Original Application, it is
submitted that the case land has been handed over to
the Director, Central Research Institute for the purpose
of setting up of Central Research Institute with 100
Bedded Hospital of Yoga & Naturopathy which aims
to render public service. Though, the project proponent
has deposited the total cost of standing trees over the
case land, no such damage and deforestation has yet
been made over the land. Further, the whole
construction work is proposed to be made over bare
minimum land of Ac 1.100 dec keeping the serene
environment of the site intact, which is the basic

requirement for setting up of the proposed Hospital.

. That, in reply to the averment made in Paragraph No.

26 & 27 of the Original Application, this deponent has
no comments to offer in this regard.

That, in reply to the averment made in Paragraph No.
28 of the Original Application, it is submitted that no

such trees have been felled from the allotted land and
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no construction work has yet been made over the case
land by the project proponent as of now.

18. That, in reply to the averment made from Paragraph
No. 29 & 33 of the Original Application, this deponent
has no comments to offer in this regard.

19. That, in connection with the averments made from
Paragraph No. 34 to 36 of the Original Application, the
required reply needs to be submitted by the concerned
Divisional Forest Officer in this regard.

20. That, in reply to the averment made in Paragraph No. -~
37 & 38 of the Original Application, this deponent has

no comments to offer in this regard.

g
T T oy

¥ ,\\,JQ(I That, the contents of the above paragraphs are true and

™~ '\.v

o \

‘ ‘correct to the best of my knowledge as derived from

v

25 / the official records and that nothing material has been
S "\/

s “’ \’HU?‘ concealed therefrom and the present deponent reserves
the right to file further affidavit as and when required

and directed by this Hon’ble Tribunal.

Identifigd by Deponent

. - COLLECTOR & DISTRICT MAGISTRATE
Advofats KHORDHA
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VERIFICATION

I, Chanchal Rana, aged about 36 years, S/O- Anil
Kanta Rana, at present serving as Collector and District
Magistrate, Khordha, do hereby solemnly affirm and
verify the contents of paragraph nos. 1 to 21 of the
affidavit are true to my knowledge and that I have not

suppressed any material facts. I sign this verification at

my office on Ef\?iay of May, 202?

VERIFYCANE o o1 maGISTRATE
=\/—' KHORNHA

Certificate

Certified that Cartridge papers are not available.

Addl. Govt. Advocate

AFFIDAVIT WO+ \WTF 2 | 1259595

The above deponent being personally known to me

appears before me on/3-oy. 2eay  at 6€-20 AM LPM—

and states on oath that the contents of the show cause

reply are true to the best of his knowledge based on

OfﬁCiw

COLLECTOR & DIMERORERETRATE < 5¥
KHORDHA Executive istrate, Khordha.

Executive Magistrate
Khurda —
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(7) aTg TguT -~ qrifeafas d==t st &, Frg swguw & e ¥ forg wrg " #r wataww B Ay

(g AT s e arfafeam, 1981 (1981 #1 14) @ 9% srdfiw a0 70 st F 9=yt #

g # ARt g i A dame s

8) afgeTa #1 feamr - arfifRufas w32t st # vty afgsma #1 feareor ser (sguor e qur

=) srfarfeare, 1974 (1974 #7 6) 3w 305 srefiw awTw 0 (52wt F Sqee’ % e 2o |

(9) B qfE - 2 srafargt 1 FAvem FafetET =% g - - 9
Trwe  Sap o
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HIG =1 {99 ¢ T 5

(1)

(i)

(iii)

(iv)

grfefefas Fas7 St § 3 A9ieret 7 F9ee qea TEFHT F TRt 9Ed, 79 ST
AT T HATAT T THT-THT T FAT FOTET ATAAAT &, FLAL 1357(37), "
8 ardrer, 2016 TATITF ZTH ATFIE Tae fAaw, 2016 F Iwat F wgare BT o

wqTeTE wTfEEr S eitEiig i ssa Fsfiewofir daei # s aufaegl & @qagT %

Fore IS 3 47

S fefwoita |t Fr saftmma: are awEe a1 F Fd F wrerw § gaEtna G

ST

s tF "t # Faem miRafEE @3l S F aer wEm e aw we o G

wataTfig =figa G #F Zrm s o RafE @9 S\ § 3 afereel 7 S av

ACHTHRTOT STATa Ael 21 |

(10) S Ffachts safie- arfiftafis 3 o= & o7 HEaf aufrgt &1 foem g a=r F
THTEI, A T FTATg IET HAd # aHE-aHT 97 garEentad afgg=ar [rog, emw 343 (@)
AT 28 TS 2016 FTT WATIONT st e sraforg weer fRam, 2016 F 3=t & erqane A s |
(11) T aiEgH - givags $i7 arg TiafEfeEaT =W F aqga Aared 2 i 30 gag § si=afas
TErETSET § ey suey arfawfa fro s i si=foss agrasEr F A g ST ey 9 F qe
STTRERTET F ZTT AETTed i a, WTeiedl |t gaw At o At F aqere amie afatEtet F
FATTAA T HTATZL FAAT |
4. urfRafas g9t = § whaftg six Attt Gt & =h - oifRafs @9d 5= § a4
ForareRerTy Taterr (sern) wfafeae, 1986 (1986 FT 29) F IUST ZTT oNTiad 2T 1T F1= &1 5 qTTersht
¥ fafafde Ofy & Gfafa 20, auiq -

Tt

FH .

AERIEEIN

Erepr-feeaforat

(M

(2)

@)

EIIEF-AERIET IR

arfufsas @, Tegv €} @4 v
IHT AT T TR |

(&) Tft g7 F =@A9 (@ A g2 gih), Teaw f g e
ITET AlET T TEEA FEatas sy FErEEr fowg
qravIFaTar & e T35 2R e e s ¥ o
qEAET F "t a1 qvEE F B gty #1 @ear i oawe
AT e 3ot zreat 1 et off afeefm g

(@) == "hRTd, AT Igaw saTey f fe e
(Frfeen) &, 1995 %7 202 .uA. emdT Hegaas &=
T HTFT F HTHS § A184T AT 4 9ed, 2006 v fe
FrisrerT (1) §. 2012 F7 435 TWET BESUA qA4TH T TLHT
A F 9 24 799, 2014 F ST e ® 9qae J
G ST BT

AT HT T TTIAT |

iRt F9d s F fiae 72 o7 R gy =T
BT s @ 2 |

Tywe Ly ek d.
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S AT AT AT YA AT AT Tguur

Tt RafE q9d 99 F fae 9U @i FEme agwer wiha

TG A AT SR 6 PATIAT || A aTed 7 REaT segaa a1 g |

4, Forft givEsrewg wardl &1 sumnr At | an) BT F aqer affug (swar swefe & fam) )
FeqTE |

5. STEATAT AFET FT ATOMAF STAT | | AR =Tt ¥ arqene afafug (3747 3uataa & fam) |

AT gEA I« fEgd qREeET w7
HT9AT |

= FAfEt 3 s wiafig (e seEfaa ¥ Bam)

TR F I FT ITII |

=] fafeat & agare yfafug (s Ivafea  fam) |

TTEfa® S et a7 Jaer a7 °
=T AT |

=T fafart 3 aEme afafta (s syafea & far) |

EIRRICERERIETIE

grear sir fEel v e
EATAT |

fefRafis gdew ey & @Efiw wiEs ¥ ol
sTETg & U wraTe F dey § 9viem g o 4T F
e a1 orivRafas @3t st i fmr 9w, S of fee
21, % fia7 €1 AU Arvias grewt e et B age G
STUAT 74T T2 -

o Fegeitg ATy £t #iAT § uE B & 91 s
mifeRefas w9 o ¥ fBeaw aF 7 7u adew Sramredi
71w Grarwart #1 A vdeT qgEee & aqE
2T

10.

gfewtor GrmsaTT A

(F) "< a= a7 wifiRafEs g3d = o1 ff e g f
a1 F wF fFardier F fiax G ff gwe ' areisas
afemior  srETe A= T S

I TATHG AR HT 977 3 % 39 997 (1) # q+1ag st
afEd 3 ST SYAT 3 e st i § afvator e
AT &7 FTRA |

(=) eg T A FoF T g T2 S g0 36T A F
F "Efe @it S FfFafae e e s =g
et o e, afz 8 €1, % sqame qaw afgsrT fi
T AT F & FAGH T T ST |

(M =% il gifRafes @3d 99 § Y, "EaEE
e sEerEmaa & o a@ffafo £ agem & S s
7 AT SR Ty S AT F aqew
2l

L.

THeq ¥ #atdaq e S§5 T
F FAC H IEET AT AT THeA
ERIEEIRE!

am Farfert & et fafrmafie 2

12.

FeIT FT F2TE |

(F) TroT qEETT F waw wrteErd f qF aqeta F f&#E A,
TEHTE AT Troed A7 fAeft i o ar gt § B g4t 6 w2
TEl g |

(@) FeAT Ht F2rg FaATET Fo 17 T T ATAAAT AT TEH AL
AT Y =T F 39Ey F agan AT gni |

Tyvwe Gapy odreird.
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13 F gomfert § ser aftad= | @ faferat ¥ sefiw fafaate 26
14. Tt o wAra Rreek S | (an) e F afordlt F areatiw 0 6 v @ F g o
TS T AR 1 o (Fadt i T st ergerr g
(@) #renfirs, Frforers ST ¥ forg qadt e i so 7
fAefor % o wafie fffams witeor of frfe s
wtera ERft o stota By afomy § a7 froeedor Fom,
kA
() | AT ST FT o ST TE 2w
(=) STeT & Hguor a1 gguwr, o ot #0y oft &, 1 a7 5
oo asft gur fFw SO
15. or=ga a1 affamim AT el & TIeHTae 27 |
16. grzat oz At % famre afeed & | any et % st Rt 2
TS AT |
17. FErrmer =i 1 ==t F0 i 37 | 3fra wataewr aura frator $w A 9w 74 A
5 FAT qAT AT HESFT FT | AIATCEN
Tfemtom
18. I3 # AT T 1 g=aT | =1 fafeet & wefiw arforfSas sgem ¥ R frfafie g
19. et st #7 A | = et & st fafeafa g
20. TRTET FTAT ST T TR AT | | = AT ¥ erefir fafet g
21. arforfSae wreaEne i SifEhr ) = fafert F srefi faferafir 2
22. ATy (eafw wfeq) i anfas wguo | | =g ARt ¥ s fataa g
23. STEfAF e R AT w47 F | U= atgata F HET B TAIET FAT 97 499 a1
Iyt aFfgety wr e 2 yufiret F froem ¥ fory femw Bt # aqaem
FLAT 2T |
24. T SR T AL A AL TN | erfrfRrfaem w8 A1 & v, e afeme, o dem
=T, FW, 97 Y, FT e o F#Y ararfa s=h, S
Zofrr wrer & she e Temet 7 wearae #wa § sl Sy waiEer
w7 FE favdia wema 7€ T €, ¥ sy T s
25. AT RN AR AT FTe5 AT It | A At F g et g
FT GUZ |
26. LT TG H T | @ fafaat & aefie ffeafie &)
27. T FTS AT F2ANT | urifRafis w9t S it favedt F far 90 F:1 ararie
TR AT ATIAT T AT T AT ST
T AU IO AT 32 ST 100 wfher st g 0w
reTi g, M Rafes g3t St & ol B s
28. arfRafaes aqge wies Grarrenat | s BT F afm Afrafh 2
¥ form, gde=st ¥ ey araTee F
g, AEET F T Al | :
29, T RafaF-Tde ey | = Faferat & srefier a2
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30. 2T ST J=YT | @ fafirt & aefie Rfatie g
CEIECRERIC T

31. S T G0 99 W Y | Ay iRt e s g6
A FETETHT TETEH % AT T,
T FY, W F S qee
T |

32. Ui S /A | afFa =7 F gemEr G

33. S &t | AT =9 F e fFar |

34, ofy afafEfEt ¥ fu zfe | afi s gemEr Rarsm
STEITRER T T FEAT |

35. FHTHTT FAl AT FT ITG0T | AqFT =9 F Farar Kar e |

36. FTAEI(AF 978 | Tt w9 § Fgrar fZar g |

37. T wmm S @@ g | i =7 F gz Far e
FIERE arfa off 31

38. TAiET SETEEar | A0ET =Y | F2rar AT 917 |

39. FI91e T | AT =9 § TErar 59T 707 |

40. T ATTT | AT =7 F FETaT A A |

41, THE I5id 7e7 iR =7 F Ferar =Ar .o |

5. wrifRafas @3t st wreiedt afffe- (1) 36 awwr, nifafas 934 I F g ared F foo
TS AT AT FT Td B A Fetetad 7 B a9, aaiq -

—_

)

—~

@)

=)

o

)
)
)

G

—_—

)

=
&

4.4

33

ﬁt—\f‘\/‘{\lﬁﬁ
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&

T Fere e, gear - 99w |

TRIET Fel#2 ¥ T WA, F2F - 9557 ;

qfere srefters, gear 1 wiafAfy - gaer;

e AT, Fea AT A8 — Fae;

TR a7 sy, gar - 9y,

TATERT, A ST STAATg TATE HATAT TE AT LT T TIAAE — 2w

Rt o aatawor F &= & UAr H9rwsy, S Tr9F g g1 A Ay fy ety F oo
AmATEE AT - g5

TATALOT F G H KT FA qTA AT TR AAGAT FT ISTAT T FLRTL AT o1 99 #T
yafer F foro amfafEs v gRafafy - a2

Tafar afderey, ST T yguer FEE dre - 'we

G ST, SEAET 9FTT F A - 9Ee;

o1 T Taremr, ST gv F7 9 Ay - =,

g T, IEET T FT T - §2E

T - T=ear a1 1 9567 -G,

T F ATEHRTEY, TATL, FTEhT SUTLT avgeiie WA T0d — g7 g4

|
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arfrfRafaes saet S afafy o e % It F SATATer B AL HAT |
AT FIATT F7 FEF 90 (3) T4 FT 201

qrfvfRufas §3dt ST § WA T F TR T ST a9 qAerd it st 6.
F1.3T. 1533(3) aTErE 14 =<, 2006 Fit srpg=T # ¥ arefiw aftatea Grarwamt o ==
wferg=T % 427 4 % et wiafts wiafafae & fem e are T S £ gar &
areatas ATy worefrr gomet v smaria g afafe grer w=dter i ST« 595
Ffer=T F St F arefiq qF wafaew At ® o T ae F aataw, a9 8
steraTy afady warera 1 A Fiy st

= AT ¥ 07 4 % sl g Rty sfRftg et F e, swe s
qatavor 7 A HaEATEry T ATAEEAT deard w1 1533(3) arie 14 s, 2006 Fi
aftrg=mT F aqget & i TR frwendt, 5 affafe @@ B T g, wig
miRafas 5337 o9 § @g 2, Th Grarwerar 7 awates AfREy 2w gt w
FreTh "t afafE g detear i STt 0w 3% e FfAamws wfiswon i miee
R ST

AT afffa 1 geer-atee O dag Feraed AT TR &7 FT I UH A 5 6Eg,
ST ZE e & R Iude FT Sedwd war 8, waiE (§ee) afafram, 1986 i
1T 19 % wefi qfvars wreed 7 F for qe9 R |

Al afafy G2 F e ww aveme W Ay wma gu dag et F afafafdet
frerast, st ST AT gag qurgTiET F gtatateEt # oo Gere-fawed #§ agrar
o srH e F Tt o

A "fAf geaw of v 31 A % 9T TIfE wrars e s ¥ {799 S
AT FT IuTay IV F Iuafa =7 § 39 a6 F 30 57 7 TEqa FAT |

Fea T TR BT AT, A AT STAArq AT WA AT AT B AT FAT F
Tt feega F o o e U fger 3 a9, S ag 1 99 )

6.  TH ATUEEAT T IUSALT FT TWTT & % T FT a7 O qeE afafead e, 1fe A
21, fafates &< w40 |

7 AT WA F IgaW ~AATed 47 35 AT a7 TR i ST grey aviid Hre sweer av
arfia 2 arer Bt arger, wf wrd &1, 3 aefie, 39 stfergaT F sway 2

[T, . 25/21/2014-ETasrs-aree]
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IqTEY |
HETHT T TS AT 3 ey e

T ELUIEY Ferier

85048'29.52"7 20026'4.33"3
. 85038'57.64™ 20025'30.44"3
. 85034'49.85™1 20°16'11.93"3
. 85039'55.91"1 20012'32.94"3
s 85047°48.63"7 20017°2.90"3
=. 85048'45.72"7 20019'10.91"3

T RRafaE Jadt st % Fders F PAda &g
ariRafs gadt S ¥ e % Rl g
= ECIGES regieT

. 85949'38.50™ 20024'35.28"3
. 85044’54.29"7 20024'44.28"3
. 85042'21.46"7 20024'51.83"3
7. 85°40'6.91™q 20028'35.23"3
ES 85039'52.83" 20025'20.54"3
=. 85037'47.53" 20022'15.00"3
. 85035'49.65"7 20017°47.14"3
St 8534'46.44"1 20°15'56.08"3
4. 85°40'10.18™ 20013'7.16"3
. 85046'49.55™7 20017'2.72"3
< 850451.52"Q 20023'12.21"3
S. 85948'23.30"7 20023'57.95"3
T.

85049'26.36"

20024'34.04"3
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IqTae ||

FTEHT YT TS ATATLU, G o 4T S T HTHT 7 60 ATFaq A< F&Eeam< F sreqier e

ZeraT gfge At

. Mop of Eco-sensilive Zone of

23313

IqTEy |

FTaeT SUTLT Fgeile WAL, ISIET & Feariag qrifefas g3t s % sfia< s arer aay i gt

w4 T aegfer CEULEY

1. ATt 85° 39' 36.506" T 20° 12' 22.685" 3
2. | sframar 85° 38' 56.847" 20°12'27.541" 3
3. | FEsTeaTET 85° 38' 47.944" 20° 13'5.581" 3
4. | aTeTergE 85° 39' 0.894" T 20° 14' 14.377" 3
5 |=yE 85° 39'8.988" T 20° 14'48.370" I
6. | sirremTET 85° 39' 5.750" T 20° 15'23.982" T

— wkved.
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7. | fafSeET 85° 38' 43.898" 20° 15' 46.644" 3
8. | =\reT 85° 37'43.195" 20° 15'40.979" 3
9. |FmEE 85° 36' 0.406" T 20° 16'3.641" 3
10. | gpemrqa 85° 35' 38.554" T 20°17'4.343" 3
M. | aEmEes 85° 37' 14.868" 7 20° 17" 45.621" 3
12. | srqe 85° 36' 50.587" ¢ 20°20'38.015" ¥
18. | g 85° 36' 42.493" ¢ 20° 21'15.246" 3
14. | =TSt 85° 37' 39.149" 7 20°23'2.081" 3
15. | gaify 85° 38' 10.714" 7 20°25'9.151" 3
16. | wram 85° 39' 25.175" T 20° 26' 36.563" I
7. | Frvamqe 85° 39' 46.219" ¢ 20° 27" 38.074" 3
18. | ArA=TzaT 85° 41'41.957" 7 20° 26'30.897" 3
19. | Trame 85° 40' 53.396" 20° 26' 47.084" 3
20. | g i 85° 40' 52.586" T 20° 25'58.523" 3
21, | FTETR 85° 42' 53.991" 7 20° 26' 30.897" 3
22. | mTerdE 85° 42' 22.426" 20° 25'7.533" I
23. | smfqe 85° 43' 56.312" T 20° 25' 14.008" 3
24. | gETT 85° 44'32.733" ¢ 20° 25'51.238" 3
25. | IpeET 85° 38' 21.235" ¢ 20° 26'51.940" I
26. | ssmeaHr 85°46'6.619" T 20° 24' 24.636" I
27. | =g 85° 46' 52.753" 20° 24' 52.964" I
28. | TrHEmE 85° 47' 11.368" T 20° 26'6.616" T
29. | T 85° 47' 51.836" T 20° 25'27.767" 3
30. | vramE 85° 48'21.783" 1 20° 26' 12.282" 3
31. | 5= 85° 49'2.251" q 20° 25'40.717" 3
32. | weaTm 85° 49' 22.485" T 20° 25' 25.339" 3
33. | dygare 85° 49' 20.057" T 20° 25'4.295" 3

T¥we cx.{\a oFresge .

|
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o TEAT 85° 48' 46.873" ¢ 20° 25'8.342" 3
35. | grgraer 85° 49' 28.960" T 20° 24' 39.205" 3
36. | gere 85° 47' 55.883" ¢ 20° 24' 24.636" 3
37. | gemerdE 85° 46' 14.713" g 20° 23' 24.744" 3
38. | =ETaET 85° 45' 20.485" T 20°23'14.222" 3
39. | feefrarer 85° 45'9.154" g 20° 22'25.660" 3
40. | sreTerdreEAT 85° 45' 14.011" ¢ 20° 21'56.523" 3
4. | ZreET 85° 45' 19.676" 20° 21'29.814" 3
42. | gEfroee 85° 45' 39.910" 7 20°21'24.149" 3
43. | g 85° 46' 45.469" T 20° 20' 56.630" 3
44. | sigreEar 85° 46' 38.994" 7 20°19'11.413" 3
45. | sy 85° 46'8.238" 7 20° 20" 14.543" 3
46. | e 85°44'1.977" 7 20° 20' 43.680" T
47. | g 85° 44' 48.920" 20°19'1.701" 3
48. | =mrToEAT 85° 43' 59.549" 7 20°19'2.510" 3
49. | FamEre 85° 43' 0.466" T 20° 19'43.788" 3
90. | swTraTd e (1) ge=TaTET 85° 42' 19.998" 7 20° 18'55.226" I
S1. | et (1) gereremsy 85°41'37.101" 7 20° 18'33.373" 3
52. | zfrarHraT (1) sfEaTeiETEr 85°41'3.917" ¢ 20° 17'35.099" 3
93. | fawemidy 85° 40'7.262" T 20° 16'57.868" I
o4, | ST 85° 40' 42.874" 4 20° 16'36.015" 3
95. | graTETT 85° 40' 48.540" ¢ 20° 15' 39.360" 3
56. | vt 85° 39' 51.075" ¢ 20° 14'7.902" 3
57. | 7@ 85° 39' 43.791" 7 20°13'30.671" 3
98. | wqraTdy 85° 40'4.025" 20° 12'41.300" 3
59. | sfnrer 85° 41' 30.86" T 20° 26'47.69" T
60. | = 85° 49' 53.52" 7 20° 25'33.65" 3
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61. | gefrearer 85° 38' 10.50" 20° 17'30.25" 3
62. | gagmETer 85° 39' 53.81" 20° 18'28.01" 3
63. | rgaryuer 85° 40' 0.57" 20° 16'55.61" 3
64. | FruHIRZAT 85° 39' 1.36" 20° 18'39.63" 3
65. | =¥ erEr 85° 37' 3.66" T 20° 15'58.02" 3
66. | z=fem 85°34' 17.76" T 20°16'53.77" S

Ity IV

grifeerfae wadt st et afaf - 6w Fars £ fdrd w1 e Ry
1. dzFi $F g @7 T )
2. T AT FEIT | FUAT GeA Jeera 1T G F1 AT 1 | I3 F FTed A1 TF §IF Aq@y
" IUTaZ FL
3. FsforE HETATSAT 1 qamet £ wrfearty S et o qeraem |
4, -wferg # wged qfeAt F qume ¥ fory sHem fig w s F Ao |

5. waiFTo FHTETT fReior srfeg=m, 2006 F wedt a1t et £ @fFar & st
T HILT | S T 795 ST F & § Forqy f3ar s w36

6. waTazer FaTETa fAeteor Afae=ET, 2006 ¥ wefta 7 @ =reft Grarwerdt f GfFar F gt
AL | G T g% IUTE % 9 F HA 47 1 767m)

7. FTET (SeA) e, 1986 i 4 19 % el &=t i TE FOrFraat v Ao |

TEAT FT F1% 9 fauT |

@

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 9th September, 2016

5.0. 2906(E).—WHEREAS, a draft notification was published by the government of India in the
Ministry of Environment, Forest and Climate Change, in the Gazette of India, Extraordinary, Part-II, Section 3,
Sub-section(ii) vide number S.0. 1161 (E), dated 1* May, 2015, inviting objections and suggestions from all
persons likely to be affected thereby within the period of sixty days from date on which copies of the Gazette
containing the said notification were made available to the public;

AND WHEREAS, objections and suggestions received from all persons and stakeholders in
response to the draft notification have been duly considered by the Central Government;

AND WHEREAS, the Chandaka Dampara Wildlife Sanctuary is located in the Cuttack and Khurda
District of Odisha and extends over an area of 194.98 square kilometres;

Ty~t WPy okt etd,
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AND WHEREAS, the Asian Elephant is the species of vital importance in Chandaka Dampara
Wildlife Sanctuary, besides some of the most endangered species like ratel, wild dog, mouse deer, Indian
giant squirrel, python, pangolin, serpent eagle and other species are also found in the Sanctuary;

AND WHEREAS, the forests of the sanctuary intercept rainfall and help recharge ground water
aquifer and protect rivers and streams against siltation by minimizing soil erosion and the sanctuary has a
well-knit network of 23 seasonal nalla,13 reservoirs out of which four are perennial, 22 man-made game
tanks spreading throughout the Sanctuary.

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of
which is specified in paragraph 1 of this notification around the protected area of the Chandaka Dampara
Wildlife Sanctuary as Eco-sensitive Zone from ecological and environmental point of view and to prohibit
industries or class of industries and their operations and processes in the said Eco-sensitive Zone;

NOW,THEREFORE, in exercise of the powers conferred by sub-section (1) read with clause (v) and
clause (xiv) of sub — section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and
sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies
an area to an extent varying from 500 metres to 7.34 kilometre from the boundary of the Chandaka Dampara
Wildlife Sanctuary in the State of Odisha as the Chandaka Dampara Wildlife Sanctuary Eco-sensitive Zone
(hereinafter referred to as the Eco-sensitive Zone), details of which are as under, namely:-

1 Extent and boundaries of Eco-sensitive Zone.-(1) The Eco-sensitive Zone varies from 500 metres
to 7.34 kilometres from the boundary of the Chandaka Dampara Wildlife Sanctuary in the Cuttack and
Khurda districts of Odisha and extends over an area of 85.06 square kilometres. On the South side of
Chandaka-Dampara Wildlife Sanctuary, the area adjacent to the boundary comes under Bhubaneswar
Municipal Corporation and is an Urban Development area under Bhubaneswar Development Authority. The
areas where it has been proposed to make the sanctuary boundary coterminous with the Eco-sensitive Zone
boundary are highly urbanized areas and elephant proof trenches along with solar fencing have been
provided to ensure that no elephant strays outside the sanctuary. Extending the Eco-sensitive Zone along this
part of the Sanctuary boundary is not desirable.

The co-ordinates of Chandaka — Dampara Wildlife Sanctuary and Eco-sensitive Zone co-ordinates
are appended as Annexure-I.

(2) A map of Eco-sensitive Zone boundary together with its latitudes and longitudes is appended as
Annexure IL.

(3) A list of 66 villages falling within the Chandaka Dampara Wildlife Sanctuary Eco-sensitive Zone
alongwith their longitudes and latitudes at prominent points is appended as Annexure I11.

The villages as given in Annexure III shall be further revisited and confirmed by the State
Government while preparing the Zonal Master Plan.

2. Zonal Master Plan for the Eco-sensitive Zone.- (1) The State Government shall, for the purpose of the
Eco-sensitive Zone prepare, a Zonal Master Plan, within a period of two years from the date of publication
of this notification in the Official Gazette, in consultation with local people and adhering to the stipulations
given in this notification.

(2) The Zonal Master Plan shall be approved by the competent authority in the State Government.

(3) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in
such manner as is specified in this notification and also in consonance with the relevant Central and State
laws and the guidelines issued by the Central Government, if any.

4) The Zonal Master Plan shall be prepared in consultation with all concerned State Departments,
namely:-

(1) Environment;
P otk
(i1) Forest; T SN a

(i1i) Urban Development;

(iv) Tourism;

COLLECTOR & DISTRICT MAGISTRATE
KHORDHA



~ DG ~

16 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(v) Municipal;
(vi) Revenue;
(vii) Agriculture; and
(viii) Odisha State Pollution Control Board;
for integrating environmental and ecological considerations into it.

(5) The Zonal Master Plan shall not impose any restriction on the approved existing land use,
infrastructure and activities, unless so specified in this notification and the Zonal Master Plan shall factor in
improvement of all infrastructure and activities to be more efficient and eco-friendly.

(6) The Zonal Master plan shall provide for restoration of denuded areas, conservation of existing water
bodies, management of catchment areas, watershed management, groundwater management, soil and
moisture conservation, needs of local community and such other aspects of the ecology and environment
that need attention.

(7) The Zonal Master Plan shall demarcate all the existing worshipping places, village and urban
settlements, types and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like
places, horticultural areas, orchards, lakes and other water bodies.

(8) The Zonal Master Plan shall regulate development in Eco-sensitive Zone so as to ensure eco-
friendly development and livelihood security of local communities.

3. Measures to be taken by Union territory Government.- The State Governments shall take the
following measures for giving effect to the provisions of this notification, namely:-

(1) Landuse.- Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for
recreational purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or
industrial related development activities:

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted
on the recommendation of the Monitoring Committee, and with the prior approval of the State Government,
to meet the residential needs of local residents, and for the activities listed against serial numbers 24, 28, 32
and 37 in column (2) of the Table in paragraph 4, namely:-

(1) Small scale industries not causing pollution;

(ii) Eco-friendly cottages for temporary occupation of tourists, such as tents, wooden houses, for
eco-friendly tourism activities;

(iii)  Rainwater harvesting; and
(iv)  Cottage industries including village artisans:

Provided further that no use of tribal land shall be permitted for commercial and industrial
development activities without the prior approval of the State Government and without complying with the
provisions of article 244 of the Constitution or the law for the time being in force, including the Scheduled
Tribes and other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

Provided also that the State Government shall correct any error appearing in the land records within
the Eco-sensitive Zone after obtaining the views of the Monitoring Committee, once in each case and the
correction of said error shall be intimated to the Central Government in the Ministry of Environment, Forests
and Climate Change:

Provided also that the correction of error shall not include change of land use in any case except as
provided under this sub-paragraph:

Provided also that there shall be no consequential reduction in green area, such as forest area and
agricultural area and efforts shall be made to reforest the unused or unproductive agricultural areas.

(2) Natural Springs.-The catchment areas of all natural springs shall be identified and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be
drawn up by the State Government in such a manner as to prohibit development activities at or near these

areas which are detrimental to such areas.
Oy it -uste -
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-(3) Tourism.-(a)The activity relating to tourism within the Eco-sensitive Zone shall be in accordance with
the Tourism Master Plan, which shall form part of the Zonal Master Plan.

(b) The Department of Tourism, Government of Odisha shall prepare the Tourism Master Plan in
consultation with the Department of Revenue and Forests, Government of Odisha.

(c) The activity of tourism shall be regulated as under, namely:-

(i) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone
shall be in accordance with the eco-tourism guidelines issued by the National Tiger Conservation Authority,
Ministry of Environment, Forest and Climate Change (as amended from time to time) with emphasis on eco-
tourism, eco-education and eco-development and based on carrying capacity study of the Eco-sensitive
Zong;

(ii) new construction of hotels and resorts shall not be permitted within the Eco-sensitive Zone;

(iii)  till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism
activities shall be permitted by the concerned regulatory authorities based on the actual site specific scrutiny
and recommendation of the Monitoring Committee.

(4) Natural Heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone such as the gene pool
reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs and
other natural heritages shall be identified and preserved and plan shall be drawn up for their protection and
conservation, within six months from the date of publication of this notification and such plan shall form
part of the Zonal Master Plan.

(5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical,
architectural, aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone and plans for
their conservation shall be prepared within six months from the date of publication of this notification and
incorporated in the Zonal Master Plan.

(6) Noise pollution.- The Environment Department of the State Government shall draw up guidelines and
regulations for the control of noise pollution in the Eco-sensitive Zone in accordance with the provisions of
the Air (Prevention and Control of Pollution) Act, 1981(14 of 1981)and the rules made thereunder.

(7) Air pollution.- The Environment Department of the State Government shall draw up guidelines and
regulations for the control of air pollution in the Eco-sensitive Zone in accordance with the provisions of the
Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981)and the rules made thereunder.

(8) Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shall be in
accordance with the provisions of the Water (Prevention and Control of Pollution) Act, 1974(6 of 1974)and
the rules made thereunder.

(9) Disposal of Solid wastes.- (i) the solid waste in Eco-sensitive Zone shall be disposed of in
accordance with the provisions of the Solid Waste Management Rules, 2016 published by the Government
of India in the Ministry of Environment, Forest and Climate Change vide notification number S.0. 1357
(E), dated the 8" April, 2016 as amended from time to time;

(i1) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-
biodegradable components;

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;

(iv) the inorganic material may be disposed in an environmentally acceptable manner at site identified
outside the Eco-sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-
sensitive Zone.

(10)  Bio-medical waste.- The bio-medical waste in the Eco-sensitive Zone shall be disposed of in
accordance with the provisions of the Bio-Medical Waste Management Rules, 2016, published by the
Government of India in the Ministry of Environment, Forest and Climate Change vide notification number
G.S.R 343 (E), dated the 28" March, 2016, as amended from time to time.

(11) Vehicular traffic. - The vehicular movement of traffic shall be regulated in a habitat friendly manner
and specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the
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Zonal master plan is prepared and approved by the Competent Authority in the State Government,
Monitoring Committee shall monitor compliance of vehicular movement under the relevant Act and the
rules and regulations made thereunder.

4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.-All activities in the
Eco-sensitive Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of
1986) and the rules made thereunder and shall be regulated in the manner specified in the Table below,
namely:-

TABLE
SL No. Activity Remarks
(1) @) (3
A. Prohibited Activities:
1. Commercial mining, stone quarrying and | (a) All new and existing mining (minor and major
crushing units. minerals), stone quarrying and crushing units are

prohibited except for the bona fide domestic needs of
local residents.

(b) The mining operations shall strictly be in
accordance with the orders of the Hon’ble Supreme
Court dated the 4™ August, 2006 in the matter of
T.N.GodavarmanThirumulpad Vs. Union of India in
Writ Petition (Civil) No.202 of 1995 and dated the 21
April, 2014 in the matter of Goa Foundation Vs. Union
of India in Writ Petition (Civil) No.435 of 2012.

2. Setting up of saw mills No new or expansion of existing saw mills shall be
permitted within the Eco Sensitive Zone.

% Setting up of industries causing water or air or | No new or expansion of existing polluting industries
soil or noise pollution. shall be permitted within the Eco-sensitive Zone shall
be permitted.
4. Use or production of any hazardous substances | Prohibited (except as otherwise provided) as per
applicable laws.
5. Commercial use of firewood. Prohibited (except as otherwise provided) as per
applicable laws.
6. Establishment of new major hydroelectric | Prohibited (except as otherwise provided) as per
projects. applicable laws.
7 Uses of plastic carry bags. Prohibited (except as otherwise provided) as per
applicable laws.
8. Discharge of untreated cffluents and solid waste | Prohibited (except as otherwise provided) as per
in natural water bodies or land area. applicable laws.
B. Regulated Activities:
9i Commercial establishment of hotels and resorts. | No new commercial hotels and resorts shall be

permitted within one kilometer of the boundary of the
protected area or up to the boundary of the Eco-
sensitive Zone whichever is nearer except for
accommodation for temporary occupation of tourists
related to eco-friendly tourism activities.

Provided that, beyond one kilometre or up to the
extent of the Eco-sensitive Zone, all new tourism
activities or expansion of existing activities shall be in
conformity with the Tourism Master Plan.
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10.

Construction activities

(a) No new commercial construction of any kind shall
be permitted within one kilometre from the boundary of
protected area or up to the boundary of the Eco-
sensitive Zone whichever is nearer.

Provided that, local people shall be permitted to

undertake construction in their land for their residential
use including the activities listed in sub-paragraph (1)
of paragraph 3:
(b) Provided further that the construction activity
related to small scale industries not causing pollution
shall be regulated and kept at the minimum, with the
prior permission from the competent authority as per
the applicable rules and regulations, if any.

(c) Beyond one kilometre upto the extent of Eco-
Sensitive Zone, construction for bona fide local needs
shall be allowed and other construction activities shall
be regulated as per the Zonal Master Plan.

Undertaking activities related to tourism like
over-flying the sanctuary area by hot-air balloons
and other tourism activities.

Regulated under applicable laws.

Felling of trees.

(a) There shall be no felling of trees on the forest land
or Government or revenue or private lands without
prior permission of the competent authority in the State
Government.

(b) The felling of trees shall be regulated in accordance
with the provisions of the concerned Central or State
Act and the rules made there under.

Drastic change of agriculture system

Regulated under applicable laws.

Commercial water resources including ground
water harvesting.

(a)The extraction of surface water and ground water
shall be permitted only for bona fide agricultural use
and domestic consumption of the occupier of the land.
(b) The extraction of surface water and ground water
for industrial or commercial use including the amount
that can be extracted, shall require prior written
permission from the concerned regulatory authority.

(c) No sale of surface water or ground water shall be
permitted.

(d) Steps shall be taken to prevent contamination or
pollution of water from any source including
agriculture.

15l

Erection of electrical cables.

Promote underground cabling.

16.

Fencing of existing premises of hotels and
lodges.

Regulated under applicable laws.

17.

Widening and strengthening of existing roads
and construction of new roads.

Shall be done with proper Environment Impact
Assessment and mitigation measures, as applicable.

18.

Movement of vehicular traffic at night.

Regulated for commercial purpose, under applicable
laws.

19.

Introduction of exotic species.

Regulated under applicable laws.

20.

Protection of hill slopes and river banks.

Regulated under applicable laws.

21.

Commercial sign boards and hoardings.

Regulated under applicable laws.

22.

Alr (including noise) and vehicular pollution.

Regulated under applicable laws.

23.

Discharge of treated effluents in natural water
bodies or land area.

Recycling of treated effluent shall be encouraged and
for disposal of sludge or solid wastes, the existing

regulations shall be followed.
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24, Small scale industries not causing pollution. Non-polluting, non-hazardous, small-scale and service
industry, agriculture, floriculture, horticulture or agro-
based industry producing products from indigenous
goods from the Eco-sensitive Zone which do not cause
any adverse impact on environment shall be permitted.
25. Collection of Forest produce or Non-Timber | Regulated under applicable laws.
Forest Produce.
26. Security Forces Camp. Regulated under applicable laws.
27. New wood based industry. No establishment of new wood based industry shall be
permitted within the limits of Eco-sensitive Zone:
Provided that new wood based industry may be set up
in the Eco-sensitive using 100% imported wood stock.
28. Eco-friendly cottages for temporary occupation | Regulated under applicable laws.
of tourists such as tents, wooden houses and
other cottages for eco-friendly tourism activities
29. Ecotourism Activities Regulated under applicable laws.
30. Solid Waste Management Regulated under applicable laws.
C. Promoted Activities:
31 Ongoing agriculture and horticulture practices | Permitted under applicable laws
by local communities along with dairies, dairy
farming and fisheries.
32. Rain water harvesting,. Shall be actively promoted.
33. Organic farming. Shall be actively promoted.
34. Adoption of green technology for all activities. Shall be actively promoted.
35. Use of renewable energy sources. Permitted under applicable laws.
36. Vegetative fencing. Permitted under applicable laws.
37. Cottage industries including village artisans. Shall be actively promoted.
38. Environnemental Awareness Shall be actively promoted.
39. Skill Development Shall be actively promoted.
40. Agro Forestry Shall be actively promoted.
41. Community Nature Reserves Shall be actively promoted.
5. Eco-sensitive Zone Monitoring Committee.- (1) The Central Government hereby constitutes a

Monitoring Committee, for effective monitoring of the Eco-sensitive Zone, which shall comprise of the

following, namely:-

(@)
(b)
(c)
(d)
(e)
()
(g)

(h)

(1)

The Collector, Kurda—Chairman;

A Representative of Collector, Cuttack —Member;

A Representative of Superintendent of Police, Khurda—Member;

A Representative of Deputy Commissioner of Police, Cuttack—Member;

Divisional Forest Officer Khurda — Member;

A representative of the Department of Forests and Environment, Government of Odisha — Member;

An expert in the field of ecology and environment to be nominated by the State Govt. for a period of

three years—Member;

A representative of Non-governmental Organisations working in the ficld of environment (including
heritage conservation) to be nominated by the Government of Odisha for a period of three years—

Member;

The Regional Officer, Odisha State Pollution Control Board, Bhubaneswar — Member;
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) Representative Department of Mines, Government of Odisha — Member; and
(k) Representative Department of Urban Development, Government of Odisha — Member; and
(0] Representative Department of Tourism, Government of Odisha — Member;
(m) Member State Biodiversity Board-Member; and
(n) The Divisional Forest Officer, In charge of Chandaka Dampara Wildlife Sanctuary — Member

Secretary.

Terms of Reference.-

(1
)
3)

(C))

(5)

(6)

(7

(®)

6

The Monitoring Committee shall monitor the compliance of the provisions of this Notification.

The tenure of the Committee shall be three years.

The activities that are covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.0. 1533(E), dated the 14" September,
2006, and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in
the Table under paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on
the actual site-specific conditions and referred to the Central Government in the Ministry of
Environment, Forest and Climate Change for prior environmental clearances under the provisions
of the said notification.

The activities that are not covered in the Schedule to the notification of the Government of India in
the erstwhile Ministry of Environment and Forests number S.0. 1533(E), dated the 14™ September,
2006 and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in
the Table under paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on
the actual site-specific conditions and referred to the concerned regulatory authorities.

The Member-Secretary of the Monitoring Committee or the concerned Deputy Commissioner may
file complaint under section 19 of the Environment (Protection) Act, 1986 (29 of 1986) against any
person who contravenes the provisions of this notification.

The Monitoring Committee may invite representatives or experts from concerned Departments,
representatives from industry associations or concerned stakeholders to assist in its deliberations
depending on the requirements on issue to issue basis.

The Monitoring Committee shall submit the annual action taken report of its activities as on 31
March of every year by 30" June of that year to the Chief Wild Life Warden of the State as per pro
forma appended at Annexure I'V.

The Central Government in the Ministry of Environment, Forest and Climate Change may give
such directions, as it deems fit, to the Monitoring Committee for effective discharge of its
functions.

The Central Government and State Government may specify additional measures, if any, for giving

effect to provisions of this notification.

7

The provisions of this notification shall be subject to the orders, if any, passed or to be passed, by

the Hon’ble Supreme Court of India or the High Court or National Green Tribunal.

[F. No. 25/21/2014-ESZ/RE]
DR. T.CHANDINI, Scientist ‘G’

Annexure-I
Pillar co-ordinate for Chandaka-Dampara (WL) Sanctuary
Pillar LONGITUDE LATITUDE
A. 85°48°29.52"E 20°26'4.33"N
B. 85738°57.64”E 20"25°30.44"N
& 85"34°49.85"E 20°16°11.93"N
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[ & D 85°39’55.91”E 20°12732.94"N
E. 85°47°48.63"E 20"17°2.90°N
F. 85"48°45.72"E 20°19°10.91"N
ESZ REFEENCE POINT CO-ORDINATES
STATION LONGITUDE LATITUDE
A. 85%49°38.50”E 20"24°35.28"N
B. 85°44°54 29"E 20°24°44.28"N
C. 85"42°21 46"E 20°24°51.83"N
D. 85%40°6.91"E 20°28°35.23"N
E. 85739°52.83"E 20°25°20.54"N
F. 85°37°47.53°E 20°22°15.00"N
G. 85°35°49.65"E 20°17°47.14"N
H. 85%34°46.447E 20"15756.08"N
L 85°40°10.18"E 20°13'7.16"N
J. 85'46°49.55"E 20°17°2.72"°N
K. 85°45°1.52”E 20°23°12.21°N
L 85°48°23 30"E 20"23°57.95"N
M. 85°49°26.36"E 20°24°34.04"N

Annexure IT

Map of Eco-sensitive Zone boundary together with its latitudes and longitude of extremes and extent.
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Annexure III

Village falling within the proposed Eco Sensitive Zone of Chandaka Dampara Wildlife Sanctuary in

Odisha
Sl Name Latitude Longitude
No.
1. Pitapalli 85°39'36.506" E 20° 12'22.685" N
2. Kanjiama 85938'56.847"E 20°12'27.541"N
3: Kumbharbasta 85°38'47.944" E 20°13'5.581"N
4, Palaspur 85°39'0.894"E 20° 14'14.377" N
5. Madhupur 85°39'8.988" E 20° 14'48.370" N
6. Angarpada 85°39'5.750" E 20°15'23.982" N
i Minchinpatana 85°38'43.898"E 20° 15'46.644" N
8. Majana 85°37'43.195"E 20°15'40.979" N
9. Tarakai 85°36' 0.406" E 20°16'3.641"N
10. Kuaput 85°35'38.554"E 20°17'4.343" N
11. Talabast 85°37'14.868"E 20° 17'45.621" N
12. Arapur 85°36'50.587" E 20°20'38.015" N
13. Dulanapur 85°36'42.493"E 20°21'15.246" N
14, Gadajit 85°37'39.149" E 20°23'2.081"N
15: Kusupangi 85°38'10.714" E 20°25'9.151"N
16. Pathapur 85°39'25.175"E 20°26'36.563" N
17. Kandarpur 85°39'46.219"E 20°27'38.074" N
18. Nandailo 85°40'27.496" E 20°27'8.937" N
19 Raotarapur 85°40'53.396" E 20° 26'47.084" N
20. Chari gharia 85°40'52.586" E 20°25'58.523" N
21, Dasapur 85°42'53.991"E 20° 26'30.897" N
22. Gayalabank 85°42'22.426" E 20°25'7.533" N
23, Bhagipur 85°43'56.312"E 20° 25'14.008" N
24, Banara 85°44'32.733" B 20°25'51.238"N
251 Chakuleswar 85°38'21.235"E 20° 26'51.940" N
26. Bhuasuni 85°46'6.619"E 20° 24' 24.636" N
27. Chakradharpur 85°46'52.753" E 20° 24' 52.964" N
28. Ramdaspur 85°47'11.368" E 20°26'6.616" N
29. Bhalunka 85°47'51.836" E 20°25'27.767" N
30. Ratagara 85°48'21.783"E 20°26'12.282" N
3L Chandiprasad 85°49'2251"E 20°25'40.717" N
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32, Madhubana 85°49'22.485"E 20° 25'25.339" N
33. Sribantapur 85°49'20.057" E 20°25'4.295" N
34. Chudanga 85°48'46.873"E 20°25'8.342" N
3s5. Daohapatna 85°49'28.960" E 20°24'39.205" N
36. Krushnanagar 85°47'55.883" E 20° 24' 24.636" N
37. Tulasadeipur 85°46'14.713" E 20°23'24.744" N
38. Chandaka 85°45'20.485" E 20°23'14.222" N
39. Similipatana 85°45'9.154" E 20° 22'25.660" N
40. Anlapatana 85°45'14.011"E 20° 21'56.523" N
41. Dalua 85°45'19.676" E 20°21'29.814"N
42. Kujimahal 85°45'39.910"E 20°21'24.149" N
43. Sundarapur 85° 46'45.469" E 20° 20" 56.630" N
44, Andharua 85°46'38.994" E 20°19'11.413"N
45. Jagannathprasad 85°46'8.238"E 20°20'14.543" N
46. Bhola 85°44'1.977"E 20°20'43.680" N
47. Dasapur 85° 44'48.920" E 20°19'1.701" N
48. Ghangapatana 85°43'59.549" E 20°19'2510" N
49. Kantabad 85°43'0.466" E 20°19'43.788" N
50. Bhagabatipur(1)mundasahi 85°42'19.998" E 20°18'55.226" N
51. Barapita( 1 )mundasahi 85°41'37.101"E 20° 18'33.373"N
52. Haridamada(1)adibasisahi 85°41'3.917"E 20°17'35.099" N
53 Binjhagiri 85°40'7.262" E 20° 16' 57.868" N
54, Jamujhari 85°40'42.874" E 20°16'36.015" N
55. Chatabar 85°40'48.540" E 20° 15'39.360" N
56. Paniora 85°39'51.075"E 20° 14' 7.902" N
57. Ratanpur 85°39'43.791"E 20° 13'30.671"N
58. Bhatakuri 85°40'4.025"E 20°12'41.300" N
59, Bhogara 85°41°39.86" E 20° 26' 47.69" N
60. Bachhipur 85°49’ 53.52” E 20°25'33.65" N
61. Fakirpada 85°38° 10.50” E 20°17'30.25" N
62. Kadambajhara 85%39° 53.81”E 20°18'28.01"N
63. Koduamunda 85%40° 0.57"E 20°16'55.61"N
64. Krishnamohanpur 85'39' 1.36” E 20°18'39.63" N
65. Bantala 85"37° 3.66” E 20° 15'58.02" N
66. Garh-haladia 85°34’ 17.76” E 20°16'53.77" N
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Annexure IV

Proforma of Action Taken Report:- Eco-sensitive Zone Monitoring Committee.-

1
2

Number and date of meetings.

Minutes of the meetings: mention main noteworthy points. Attached minutes of the meeting on
separate Annexure.

Status of preparation of Zonal Master Plan including Tourism Master Plan.
Summary of cases dealt for rectification of error apparent on face of land record.
Details may be attached as Annexure.

Summary of cases scrutinised for activities covered under Environment Impact Assessment
Notification, 2006.

Details may be attached as separate Annexure.

Summary of cases scrutinised for activities not covered under Environment Impact Assessment
Notification, 2006.

Details may be attached as separate Annexure.
Summary of complaints ledged under section 19 of Environment (Protection) Act, 1986.

Any other matter of importance.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.

HARINDRA Doty
Trwe Yy odrete: KUMAR TR

COLLECTOR &
KHORDHA

134



